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ARRANGMENT OF CLAUSES

Clauses:
1. Short title.
2.  Amendment of section 11

3.  Amendment of section 12



BILL NO 3 OF 2015

SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFETY AND

CONVENIENCE) AMENDMENT BILL, 2015

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A

BILL

further to amend the Shimla Road Users and Pedestrians (Public Safety
and Convenience) Act, 2007 (Act No. 2 of 2008)

Be it enacted by the Legislative Assembly of Himachal Pradesh in the

Sixty-fifth Year of the Republic of India as follows:-

Short title

Amendment of

section 11.

Amendment of

section 12

1 This Act may be called the Shimla Road Users and
Pedestrians (Public Safety and Convenience) Amendment
Act, 2015

2 Insection 11 of the Shimla Road Users and Pedestrians
(Public Safety and Convenience) Act, 2007 (hereinafter
referred to as the “principal Act”), in clause (d) for the
words and sign, “ Sub-Inspector”, the words and sign
“Assistant Sub-Inspector”, shall be substituted.

3 Insection 12 of the principal Act,-

(a) in sub-section (1), in proviso, for the words and
sign “Sub-Inspector”, the words and sign
“Assistant Sub-Inspector” shall be substituted:,
and

(b) in sub-section (2), in proviso, for the words and
sign “Sub-Inspector”, the words and sign

“Assistant Sub-Inspector shall be substituted.



STATEMENT OF OBJECTS AND REASONS

Sections 11 and 12 of the Shimla Road User and Pedestrians (Public Safety and
Convenience) Act, 2007 provides for on the spot checking by Executive
Magistrate or Police Officer not below the rank of Sub-Inspector. It has been
observed that with the increase in the number of vehicles, particularly, in the
tourist season and availability of Police Officers it becomes difficult to check
each and every vehicle passing through sealed and restricted roads and to take
action. Thus it has been decided to empower the Assistant-Sub-Inspector of
Police also for checking the plying of vehicles and compounding of offences on
sealed and restricted roads by making suitable amendments in sections 11 and 12
of the Act ibid.

This Bill seeks to advise the aforesaid objections.

(VIRBHADRA SINGH)

Chief Minister.

Shimla
The...... ,2015.

FINANCIAL MEMORANDUM
-NIL-
MEMORANDUM REGARDING DELEGATED LEGISLATION

-NIL-



THE SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFETY AND
CONVENIENCE) AMENDMENT BILL, 2015

BILL

further to amend the Shimla Road Users and Pedestrians (Public Safety
and Convenience) Act, 2007 (Act No. 2 of 2008)

(VIRBHADRA SINGH)
Chief Minister

(DEVENDER KUMAR SHARMA)
Principal Secretary (Law)

Shimla:



EXTRACT OF THE POROVISIONS OF THE SHIMLA ROAD USERS
AND PEDESTRIANS (PUBLIC SAFETY AND CONVENIENCE) ACT, 2007
LIKELY TO BE EFFECTED BY THE AMENDMENT BILL

Sections:

11. Enforcement of provisions of this Act.- The Deputy Commissioner,
Shimla and Superintendent of Police, Shimla shall ensure,—

(a) Provision of signages at entry points and other conspicuous places on
all sealed and restricted roads indicating the name of the road and the relevant
provisions of this Act;

(b) Deployment of sufficient traffic police, specially at peak hours in order
to enforce the provisions of this Act;

(c) Placement of Barriers at the entry and exit and other strategic points on
sealed roads to ensure that vehicles do not use such roads as thoroughfares or
drive at high speed; and

(d) On the spot-checking, at frequent intervals, of the vehicles plying on
the sealed or restricted roads, by an Executive Magistrate or Police Officer
not below the rank of Sub-Inspector.

12. Penalties.- (1) Whoever contravenes any of the terms and conditions of
the pass, shall be punishable with a fine of Rs. 2000 or undergo simple
imprisonment of 10 days in default thereof:

Provided that each such offence may be compounded on the spot by a
Police Officer in uniform not below the rank of Sub-Inspector for a compounding
fee of Rs.1000.

(2) Subject to sub-section (1), whoever contravenes any of the provisions
of this Act, shall be punishable with a fine of Rs. 3000 or undergo simple
imprisonment of 15 days, in default thereof:

Provided that a police officer in uniform not below the rank of Sub-
Inspector may compound the offence on the spot for a compounding fee of Rs.
1500.

(3) If any person fails to pay the compounding fee, the Registration
Certificate of the vehicle shall be impounded along with the Driving License of
such person and the case shall be forwarded to the Judicial Magistrate, having
jurisdiction.



